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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH |
LUCKN O
O.A.No, 125/92
JeP.Shukla and others.es  veseeesssApplicants
, Versus '
Union of India and othersy esseees Respondents,

Hon'ble Mr. Justice U,.C,Srivastava, V.G,
l’j_q}_:p_lé Mr. K,"Obavya. AOML

( By Mr. Justice U.C.Srivastava, V,C,)

As the counter affidavit has been filed
in this case the case&gbeing heard and disposed &%
finally after hearing the parties,
2. The applicants 12 in number were served
with charge sheets separately in the month of
January 1991 in respect of the medical reimbursement

—

claimed by them which according to the department.

is fraudulently claimed.amd-tieir—modus_operendi has
been-statad<thay The disciplinary proceedings were
started by serving charge sheet andthe said procee dings
are stillpending but before conclusion of the said
proceedings the respondents have started the recovery
from Rbruary 1992. The applicants have.challencgd
the disciplinary proceedirigs on certain groundsy
So far as the disciplinary proceedings are concerned
which may have stzrted aftér a8 lapse of several years
but no interference to the same can be made, as the
applicants will have a richt to question the same
if the samegoes against them, ~ However, the respondents
will conclude the disciplinary enquiry as early as
possible so far as the recovery of amount in respect
to the claim is concerned, the respondents have stated
that it is an administrative action}ﬁor,im;:%ing minor
penalty opportunity toiexplain‘by thé respondents
is to be given which was not done. Accordingly this
applicatim' is partly allowed to the extent that the
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respondents shall not ggﬁg'any recovery against the
applicant in respect ofé%he reimbursement bill
said to have been charged by them fraudulently
til) the charge against them is not estab lished,
3. 3o far as the relief against the disdiplinary
proceedings is concerned, the application is dismissed
with the observation that the discip linary proceedings

may be concluded as early as possible say within

4 months.,
4. With these observations the application
VG,

Dated: 6.8:92
(AR)



